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Oréder dated 16 .6.2004

Heard the learned counsel for the

applicant and Shri B.N.,Udgata,learned Addl,

Standing counselfon whom a copy of the O.A.

L( has been served)appearing on behalf of the

Respondents and perused the materials placed
on record.,
It is t he case of the applicant that

despite her repeated approach, the authorities}
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did not take any action with a view to“providing
her a Govt, accommodation and this why,.she hps
in this Original Application under Section 19
of the A T Act,1985, approached this Tribungl
for redressal of her grievance. It has been
disclosed by the learned counsel for the |
applicant that one quarters bearing No.T=2/2
is presently vacant at Bhubaneswar and the |
same can be allotted in favour of the poor
applicant; who has been provided with cOmpasé-
ionate appointment following to premature de?th
of her husband, |
Haﬁing heard the learned counsel of \
both the sides, Respondents are directed to
look to the grievance of the épplicant with é
view to providing her a suitable accommodaticn
as deemed fit and proper‘under the releyant |
service rules. The Respondents should give
due consideration to the grievanéeé of the
applicant by tne end of July, 2004, |
With the above, 0O.A. is disposéb of
at the admission stage. No costs. - |
Send copies of this order along'with‘

copies of the 0.A. to Respondents and free

copies of the order be handed over to the

learned counsel of both the sides.
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